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IN THL CS'MERAij AJP11jAiSTRAT.-L-v-

CUTT AC & i'Ch :CiJI'T CK 

Original Application No.403 of 1990 

Date of decision;August 12,1993 

Shri Gangadhar Behera ,.. 	Applicant 

Vers 

Union of India & others ... Respondents 

(For instructions) 

j,. 	Whether it be referred to the reporters or not?A, 

2. 	Whether it be circulated to the All Benches 
of the Central .ministrative Tribunals or 
not? 
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TRJLB 
CUTTAC1. 13NCH ;CTC 

ORiGLAAL A LITION NO; 403 O} 1990 

Date of decisionAugust 12,1993 

Shri Gangadhiw Behera 	•.. Applicant 

Versus 

Union of India & 0thers •.. 	Respcndents 

For the Applicant 	... M/s Deepak Misra, 
R.N.Najk, 
B.S.Tri. athy, 
P.Panda, ?vocates. 

For the Responder-its •,• Mr..Mohapatra, 
Standing Counsel (ly.) 

- 	 - 
C 0 R A Mi 

TH 	HO NO .AB i MR • K. P • /CHARYA, VICE CFiAL RMAN 

A N D 

TH HUNOURABIZ MR.h.RAkL 	 (AJMN.) 

J Ui) GMN T 

.ACHARYA,V.C. 	 In this application under section 19 o £ 

the Mrninistrative Tribunals Act,1985,the 

petitioner prays for a direction to the Opposite 

parties to r egularise the services of the 

petitioner in the Revenue Cadre at Mancheswar 

and to direct the Opposite Parties not to revert 

the petitioner from the post which he is now 

holding. 
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11  Shortly'stated the case of the petitioer 

is that the petitioner was oriinally appointed 

as a Khalasi under the South Latern Railway in 

a construction projectb.The said prèject having 
L 

been w'1rd up,the petitioner was brought to the 

Revenue Cadre of the Nanchsswar Carrie Workshop 

as an electrical chargeman Gr '2' on provisional 

basis. 1,ater he has been promoted on officiating 

basis to Gr 'A'.titioner prays for regularis9tion 

of his services in both the cadres as lectrical 

Chargeman. 

In their counter,the opposite parties 

maintained that the case beiig devoid of merit 

is liable to be dismissed. 

We have heard Mr. Deepak Misra learned 

counsel appearing for the petitioner and Mr 

Mchapara learned Standing Counsel for the ?.aiiwei 

M.U.L-i stration. Mr.Mohapatra iida Xerox copy of 

the o ffice order containing Mo No. 2404 dated 

8th July 1993 which indicats that the services 

of the petitioner has bn prcvisionally reguJ.a ri.sed 

in the post of electri al 'B' with effect from 

st April,1992.Fience this part of the prayer 

of the petLtloner has come infructuous. 

$o far as regul aris ation of t he s ervices 

of the petitior€. in Gr A is concerned we find 

there is substantial force in the contention of 

Mr.L.Mohapatra that a seniority list,if not 

, prepared in the Rev#new Cadre,will be drawn up 



and according to the seniority ofthe petitioner 

as and when vacancy arises the cese of the 

petitioner will be considered for regu1arist ion. 

.e chink this 	of'1r.Mohapatra should be 
Lflk 

carried into effect by the Op'osite Parties. 

So far as tpráer of the petitioner for 

issuing of a restraint order not to reverfhe 

petitioner is concerned,no document.. has been 

filed before us to indicate that anysteps have 

been taken for reversion of/the petitioner. 

Mr.bhapatra subnitted that he has received 

instructions that the pet itioher is still co otinuing I 
in Gr 'A' post, in absence of any such order there 

is absolutely no ground for thepetitioner to be 

apprehendive of his revers io n.T here fore, we do 
fee 1 

notZinclined to allow this p art of the peyer of 

the petitioner. 

5. 	Thus, the application is accordingly disposed 

of leaving the parties to bear their own costs. 

eh'ML'R (MIil$TR.T iVt.) 	 -ChAAN 

Central Administrative Tribunal, 
Cuttack Bench,Cuttack/K.Mohanty 
12th August,1993. 


